2145 Calling Attention to
a Matter of Urgent
Public Importance

Shri S, M. Banerjee: My question
was whether the majority of the Chief
Ministers did not agree because of the
three reasons I stated, and I want an
answer to that, -

Shri C. Subramaniam: There is no
majority or minority in this matter;
these are all unanimous decisions.

Shri Nath Pai (Rajapur): Ido not
want to ask a question, but 1 want
your guidance on one matter.

The Chief Ministers’ conference
took place ten days ago. Their de-
cisions were announced the next day
in the newspapers. Is it satisfactory
for the Minister to come to Par-
liament only when there is a call
attention notice on the subject? On a
previous occasion, we were assured
that as soon as the decisions were
taken, we would be informed. Gov-
ernment have been repeatedly told
that on such matters Parliament
should be the first forum where they
should come out with the decisions
taken, but with mulish obduracy they
continue to defy us. 1 would request
you to persuade them that this is not
fair to Parliament.

Shri C, Subramaniam: I am sorry.
I owe an explanation to the House, The
discussions took place at the Chief
Ministers’ conference. After that,
they had to be processed before being
finalised as decisions to be announced.
I was hoping to announce it as soon as
it was finalised..... -

Shrimati Renu Chakravartty (Bar-
rackpore): It came out in the papers
the next day.

Shri C. Subramaniam: Meanwhile,
the call attention notice came,

Shri S, M, Bamerjee: We knew
from the papers that certain decisions
were taken at the Chief Ministers’
conference. Unfortunately, the name
of the Prime Minister was brought in
there, that it was at his instance and
advice that it has been decided to say
nothing in Parliament about these. 1
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wrote to you a letter saying that
Parliament is being treated with
contempt. You were good enough to
club my name along with others in
this call attention notice, But I want
to know whether there is any truth
in that report,

Shri Nath Pai: We want a pro-
nouncement from you,

Mr. Speaker: It is not possible to
preclude all possibilities of any offi-
cials or Ministers making any state-
ment at any time outside Parliament.
There might be occasions when this
has to be done and it might be done.
But it is desired, and it has been ob-
served here so many times, that
when such an important decision is
taken, Parliament shoulg be the first
body to be informed about it,

12,09 hrs,

RE. CALLING ATTENTION NOTICES
PROCEDURE

Mr Speaker: Shri S. M. Banerjee
has written to me that there was a
cal] attention notice to be taken up at
5 P.M. yesterday. There was then an
objection taken that there was no
quorum and so that could not be
answered.

Shri S. M, Banerjee (Kanpur): That
was answered in part,

Mr. Speaker: Then that part would
remain. If there is something else,
that might be given in writing. The
Minister might just place it on the
Table of the House.

As regards these call attention
notices, according to our rules, it is
only one notice that can be taken
up in one sitting. But to avoid being
caught in that rule, I have been try-
ing to clear arrears by putting some
notice at 5 P.M,, even though the sit-
ting has not finished, I am doing so
because on the first dgay I got about
70 notices, and I thought there were
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some important ones. Therefore, I
have been trying to clear them, If
the Members send in a notice, I give
an opportunity for it to be answered,
and then the Members themselves in
the Opposition, some one else, raise
this objection that there is no quorum,
then the House is not to blame in that
respect. Therefore, they have to
suffer. That cannot be answered now,

Shri S, M. Banerjee: May I make
a submission about your ruling? The
thing happened yesterday, Just at 5
O’ Clock the Minister was to reply.
I put the motion, and the motion was
being replied to, and one line came
as reply. I want your guidance. Sup-
posing something remains when we
are discussing an important Bill or
any such thing, and somebody Traises
the quorum question, jis it not the
practice that anything that is left
today will come up tomorrow?

Mr. Speaker: Not these notices
that are after the sitting, These
notices cannot come up, and the only
thing I can do is that the written
answer might be placed on the Table
of the House,

Shri Nath Paj (Rajapur): While
accepting your ruling for future guid-
ance. may I point out that the notice
was held over all these days not
because of our failure.

Mr. Speaker: I am trying to get the
answer, This morning also I have
taken steps. I am doing that,

Shri Nath Pai: I am very grateful.

Mr. Speaker: Actually I am taking
steps to see that so much delay should
not take place, and when that is
received, I will findq out the reason
why it has happened.

Shri Nath Pai: May I respectfully
point out my predicament, because
when we filed this thing, we wanted
to bring certain matters to the notice
of the Minister, The Minister stop-
ped with this delightful sentence.
How am I to raise the question?
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Mr. Speaker: We have a federal
set-up, and sometimes the States do
not send the replies within the time
that we need here, Matters are im-
portant, but as soon as fhat reply is
received, I will go into the delay as
well, why it has happened.

Shri Nath Pai: This was not a State
matter, may I point out for your in-

formation? This is a purely Union
matter.
Mr, Speaker: Information has to

be received from the States, and not
directly. This has been the reply sent
to me that the information is being
colleted. I am sorry.

Shri Nath Pai: All right May I
know what is the meaning. of this?
This is from the official proceedings
of the House, yesterday:

“The Minister of Labour and
Employment (Shri Sanjivayya):
Mr. Deputy-Speaker, in the
Mormugoa Port (Goa) the winch-
men of Mls Shantilal Kushaldas
and Bros.—a stevedoring firm—
went on strike on the 11th Novem-
ber, 19”

The sentence is not complete, I want
to ask a couple of questions. The
first is, it is not only unfair to us,
but unfair to the dignity of the House.

Mr. Speaker: In the Calling Atten-
tion proceedings?

Shri Nath Pai: Yes,

Mr, Speaker: What can I do? The
written answer would be placed on
the Table of the House,

Shrimati Renu Chakravartty (Bar-
rackpore): Usually, it is an unwrit-
ten convention that after 5 O’Clock,
when you permit something, we do
not raise this question of quorum all
the time, because if that is done,
every time. we will find that incon-
venient Calling Attention Notices will
be allowed to become dead letters.
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Mr. Speaker: If it comes from the
Opposition itself, what should I do?

ot yemER wen (faseR)

* %

Mr. Speaker: This will not go on
record, The same treatment would
be meted out to every hon. Member.
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Papers to be laid....(Interruptions.)
I cannot allow this to go on. I am
asking the hon, Member to resume

his seat
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Shri Bagri then left the House.

12.19 hrs,

PAPERS LAID ON THE TABLE

INDIAN  PRODUCTIVITY
TEAMS

The Minister of Heavy Engineering

in the Ministry of Industry and
Supply (Shri T. N, Singh): I beg to
lay on the Table a copy each of the
following Reports:—

(i). Report of Indian Productivity
Team on Techniques of Inter-
national Trade in West Ger-
many, USA. and Japan.

[Placed in Library. See No.
LT-3476/64].

(ii) Report of Indian Productivity
Team on Materials Handling in
West Germany, Britain and

U.S.A. [Placed in Library.
See No. LT-3477/64].



